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 «we  महोदय  :  |  तर्क  सिंका लग  ?

 झ  या  तो  बह  खुद  निभी  या  हाउस  से  मैं  हो

 निकल  जाऊं  t

 In  such  cases,  where  thers  is  short
 notice  question,  it  should  be  the  prac~-
 tice  that  the  tyme  should  not
 exceed  whit  Hae  in  both  cases.
 That  should  be  the  mormal  practice.

 It  should  normally  be  half  an  hour;
 in  some  cases  40  mihutes.

 SHRI  SHYAMNANDAN  MISHRA:
 e  seems  to  be  some  misgivings

 abeut  the  way  the  decision  of  the
 BAC  has  been  recorded,  because  no
 one  on  this  side  of  the  House  agrees
 that  such  a  decision  was  taken,

 SHRI  INDRAJIT  GUPTA:  Some-
 body  madé  a  suggestion.

 Sit  §.M  SBANERJER:  Shri
 Pilod  Mody  made  a  suggestion  that
 at  shouJd  be  40  minutes.

 MR,  SPEAKER:  It  has  been  my
 very  sad  experience  that  after  some-
 thing  is  depided  in  fhe  BAC,  I  am
 let  down  here.

 SHRI  SHYAMNANDAN  MISHRA:
 ‘That  would  never  happen.

 MR.  SPEAKER:  I  give  the  discre-
 tion  in  your  hands  and  then  you  come
 here  and  say  like  this.  I  am  not
 going  to  follow  any  particular  prac-
 tice.  I  will  use  my  discretion,

 SHRI  8,  M.  BANERJEE:  I  sug-
 gested  that  instead  of  five  members,
 it  should  be  three,  Shri  Piloo  Mody
 said  that  the  sitting  should  not  erode
 into  ‘the  lesich  hour.  Then  you  said
 that  it  should  be  for  30  minute,  and
 in  éxtracrdinary  rintters  it  sould
 be  extended  to  40  minutes.  Our  in-
 tention  is  that  it  should  finish  before
 the  lunch  hour.  Wh  staha  By  thet.
 I  was  saying  that  if  you  give  five  of

 seven  indies  to  bach  member
 the  Minister  also  wants  equal
 then  it  cannot  be  finished  in  380
 elevates,

 ;  of
 Shri  Birender  fingh  Rao  30  qunutes

 was  gue
 mere  member  to  ask  a  question  and
 the  Munister  to  reply.

 SHRI  INDRAIJT  GUPTA:  Because
 the  luck  of  balict  has  favoufed  me,
 Sir  you  atta  I  ate  Being  accuied  of
 somne  Rind  of  4  richopoly,  7  waft  to
 make  it  cléar  that  I  afi  800  @  tidiio-
 polist  atid  I  do  not  want  ६0  bé  a
 wéhepolist,  ‘The  moh

 0829
 tan  be

 handed  over  either  to  Shri  Birditer
 Singh  Rao  of  Shri  Syotirmoy  fdsu.
 I  have  no  objection.

 MR.  SPEAKER:  BSotmetinves  I  pray
 that  you  may  kindly  give  some  peace
 to  me.  Let  us  dispose  of  all  these
 items  before  we  adjourn  for  lunch,

 PAPER  LAID  ON  THE  TABLE

 Reporr  ON  Myp-teRM  Gentrat
 Exvection  i  Innis

 ५:  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW  JUSTICE
 (SHRI  NITIRAJ  8 ‘hon  CHAU-
 DHARY):  I  beg  to  lay  on  the  Table
 a  copy  of  Report  (Hind  version)  on
 the  Mid-term  General  Elections  in  Thdia,
 1968-69.  in  the  States/Union  Territories
 of  Bihar,  Hatyana,  Punjab,  Uttar  ह
 desh,  West  Bengal,  Nagaland  and  Pon-
 dicherry.  Volume  (Statistical.
 [Pléased  in  torary  see  No,  LT-383i/727

 MR.  SPEAKER:  Dr.  Karen  Singh  to
 cotitinue  his  speeck—Carriags  by  Air
 Bil,  Shall  we  take  it  up  after  lunch?

 We  now  adjourn  for  lunch  to  re
 amemble  at  3  0"  Clock,
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 2604  bate.
 The  Lok  Subha  adjourned  for  Lisitch

 till  Fourteen  of  the  Clock.

 The  Lok  Sabha  reassembled  after
 Latch  at  Five  Mtoutes  past  Fourteen

 of  the  Clock.

 (Suer  K.  N.  Trwary  in  the  Chair]

 SHRI  JYOTIRMOY  BOSU  (Diamond
 Harbour):  Mr.  Chairmah,  Str,  there
 have  been  500  jauhdice  cases  in  Belhi.
 The  sweepers’  stiite  is  086  month  dld
 now  and  this  ls  a  vefy  sé¢rious  matter.
 I  want  the  Govérnment  to  make  a
 statement  on  it.

 Then,  Sir,  regarding  Balyogeswear,
 where  Mr.  Shambu  Nath  Misra  of  the
 Congress  Party  has  gone  to  defend  him,
 there  is  a  serious  allegation  that  some
 Customs  official  has  demanded  a  bribe
 of  Rs.  |  lakh  and  there  is  no  statement
 from  the  Government  yet  and  we  have
 to  collect  the  information  from  the
 Press.  This  is  the  fourth  day  I  am
 raising  thig  matter.  Would  you  be  s0
 kind  as  to  ask  the  Government  to  make
 a  stalement  before  the  House  so  that
 ‘we  are  enlightened  on  this?

 MR.  CHAIRMAN:  There  Is  a  Zero-
 Hour  when  you  could  have  raised  all
 these  matters.  Treating  any  time  as
 Zere-Hour  is  net  proper.  What  you
 have  said  has  gone  on  record.  I  will
 not  allow  any  other  person,

 SOME  HON.  MEMBERS  rose—

 MR.  CHAIRMAN:  No,  please.  Noth-
 ing  will  go  on  record  if  anybody  speaks
 without  my  permission.

 ‘

 Dr.  Karan  Singh.

 SHRI  SHASHI  BHUSHAN  (South
 Défni):®

 SHRI  RAMAVATAR  SHASTRI
 (Patna).*

 @HRI  BARJOD  PANDEY
 pur).*

 (Ghazi-

 Sateadiiinne sd
 “Not  recorded,

 MR.  CHAIRMAN:  ६  do  not  want  to
 waste  the  time.  This  is  a  very  bad
 orecedent,  He  has  also  spoken  and
 I  woulda  aloo  3  teéquent:  him  in  future
 not  to  do  it,  But  T  will  not  allow  any
 other  person.  Whatever  he  has  spoken,
 it  hag  gone  on.  record  and  the  Munister
 of  Parliamentary  Affairs  is  here  and
 he  has  taken  note  of  it.

 Dr.  Kafan  Singh

 Se cence

 Ww  १  Hie.

 CARRIAGE  BY  AIR  BILL—contd,

 ‘pak  MINisteR  of  TOURISM  AND
 CIvi  AVIATION  (DR.  KARAN
 SINGH):  As  I  was  beginnig  to  explain
 yesterday,  the  whole  network  of  in-
 ternational  air  services  is  governed
 by  a  complex  system  of  bilateral  and
 multilateral  agreements.  The  first
 major  international  agreement  was
 the  Warsaw  Convention  which  was
 Wighed  in  2929  and  we,  in  India,  incor-
 porated  the  provisiong  of  the  Warsew
 Convention  by  the  Indian  Carriage  by
 Air  Act  of  1934.  The  present  Bill
 which  I  am  bringing)  forward  is  an
 amendment  of  that  Act  ang  the  main
 reasoh  is  that  In  963  there  wae  an
 international  conference  at  The  Hague
 and  this  conference  at  The  Hague  ad-
 opted  an  agreement  known  as  Hague
 Protocol  which  revised  and  improved
 upon  the  Warsaw  agreethent.

 SHRI  SAMAR  MUKHERJEE  (How-
 rah):  Was  India  a  party  to  that?

 DR.  KARAN  SINGH:  Now,  India  is
 going  to  become  a  party  to  this  Hague
 Protocol.  It  has  already  been  ratified
 by  as  many  88  65  countries  ahd  we  feel
 that  it  is  in  our  interest,  ahd  in  the
 interests  of  our  national  carrier  that
 We  should  algo  incorporate  the  provi-
 sions  of  the  The  Hague  Frotdcol....
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